T.S(M) No. 44 of 2022

(Smti Neetu Kakoti -vs- Ketan M Gohil)
Present: N.Goswami, Addl. District Judge(FTC)Sonitour.Tezpur

07-09-2022
Both the petitioners are represented.

Today, is fixed for order.

In this case, originally, the petition for divorce was
filed by Smti Neetu Kakoti u/s 27(1Xd) of the Special
Marriage

Ad, 1954 for

dissolution

of

marriage with the

respondent Ketan M Gohil. The petitioner alleged that she
was treated by her husband i.e. the respondent with cruelty.

Subsequently,

on

L7-L2-202L both

the

parties

jointly field petition for converting their original application
filed uls 27(LXd) of the Special Marriage Act, 1954 into

a

petition u/s 28 of the same act for dissolution of marriage on
mutual consent. The petition was allowed vide order dated

t7-L2-2022. The parties were given cooling period

of six

months. On 25-08-2022, after expiry of the cooling period,

both the petitioners filed their affidavit evidence. It is
submitted in their evidence that they got marriage on
04-02-20L4 as per Hindu religious Rites and Customs at
Kedarmal Bhaban, Tezpur. Their marriage was registered
vide Marriage Certificate No. 621114 dated 05-02-2014 in the
Office of the District Marriage Officer, Sonitpur, Tezpur.

Paop 1 af ?

The petitioners have contended that since the date
of their marriage, they were incompatible to each other, as a
result of which the petitioner No.1 left her matrimonial home

on 2L-04-2017 and started to live in her maternal

home.

Thereafter, both of them mutually decided to get a decree of
divorce. The parties have agreed that the petitioner No.l
shall not claim any maintenance from the petitioner No.2.

It

has also been averred that they have been living separately

for more than one year and there no chance of reconciliation
between them. Their marriage has been irretrievably broken
down.

The original petition filed by the petitioner NO.1 has

been marked as Ext.1, the petition dated L7-L2-202t,
whereby it was prayed to convert the original petition into
one for a decree of mutual consent, has been marked

as

Ext.2 and the marriage certificate has been marked as ext.3.

I have heard the learned Counsel for the petitioners
and also perused the materials on record.

It

appears that

both the petitioners have been living apart for more than one
year and there is no possibility of any reconciliation betrieen

them. The petition has been voluntarily filed. As such, the
petition for divorce on mutual consent is allowed.

The marriage between the petitioners dated
04-02-2014 is declared to have been dissolved.
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Let

a precept be issued to the District Marriage

officer, sonitpur, Tezpur for cancellation of the marriage
certificate, marked as Ext.3.
Let a decree of divorce be drawn up accordingly.

With this order, this case is disposed of.

(N. Goswami)
Addl. District Judge (FfC)

Sonitpur, Tezpur.

